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Judgement

Pankaj Purohit, J

1. Heard learned counsel for the parties.

2. The petitioners have moved this writ petition for a direction to the respondent no. 2-MDDA to ensure the demolition of

the illegal construction

raised by respondent no. 5, particularly, in the adjacent area of the house of the petitioners in light of the affidavit

submitted by respondent no. 5.

3. It is the case of the petitioners that respondent no. 5 was given permission for construction of a residential house by

the respondent no. 2-MDDA.

A complaint was made by petitioners against respondent no. 5 before the MDDA i.e. respondent no. 2 that the

respondent no. 5 is raising the

construction beyond the sanctioned map and the same may be demolished.

4. It is submitted by learned counsel for the respondent no. 2-MDDA that the respondent no. 5 has already submitted

an affidavit before the

respondent no. 2 in which he has stated on oath that he would demolish the non-compoundable portion of the

construction raised by him beyond the

sanctioned map. In the affidavit, it is also stated that for certain part of construction raised by respondent no.5 beyond

map, compounding has been

permitted by respondent no. 2 on the application moved by respondent no. 5.

5. It is submitted by the learned counsel for the respondent no. 2-MDDA that it has already initiated proceedings for

demolition of non-compoundable

portion raised by the respondent no. 5 which would definitely be brought to a logical end within eight weeks.

6. In view of aforesaid submission made by learned counsel for respondent no.2, nothing further remains to be decided

in this writ petition and the

same is, accordingly, closed.
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